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Central Zonal Ceondl
• «« . 8htl Vidya Charmn Shakla: 

Will the Minister of Home Affairs be 
pleated to state:

(a) whether the Committee appoint
ed by the Central Zonal Council at its 
third Meeting to look into the question 
ef formation of a common Police Re
serve Force for the zone has submit
ted its report;

(b) if so, nature of the recommen
dations made; and

(c) the action taken or proposed to 
be taken thereon?

The Minister of Hu m  Affairs (Shri 
G. B. Pant): (a) The Committee has 
aot yet submitted its final report.

(b) and (c) Do not arise
Shri Vldya Charaa Shakla: What 

are the precise reasons because of 
‘ which it u found necessary to form a 
common police force for the Central 
Zone?

Shri G. B. Pant: Will you please 
repeat your question’

Mr. Speaker: He wants to know the 
special considerations for organising a 
eommon police force for the Central 
Zone.

Shri G. B. Pant: The common police 
reserve force would result in greater 
efficiency and less expenditure for if 
two or more States have a common 
force which can be of help to than 
in emergencies* they will not have, 
to that extent, to maintain an equiva
lent force in their own respective 
States.

Shri Vidya Charaa Shakla: It is a 
fact that some difficulties are being 
experienced m forming a common re
serve force in the Central Zone? Is 
it because of that that the Committee 
hm not been able to finalise its re
port?

Shri G. Bw Pant: Obviously, there 
must be certain questions which de
serve-further attention. That is why 
no finality has yet been reached.

Shri AJtt Singh Sarhadi: Law and 
order being purely a State subject, 
would it be legally proper to have a 
common force of three or four States?

Shri G. B. Psat: Yes, if three or four 
States agree it will be equally desir
able.

eft T fW f filT : *  *1$ W IT
‘f i f R T  i  f a  f a a *  tflfr
f e n  |( tft’c fS w  *r ^  how
many States have agreed to join?

«ft ifto «• «R|. a *  JTO
w w  fez* *  3  * *

f a t  srft «rhr % i 
?fecrf afar t o , %
#  fcrai | tv  «p m  f c r i  
^  i «flr a *  3m
«*rr*r $ fa  f W f i f  t o #  aft*
% »ft h r  6 wt | fa  ftart

i t o p t  *  w ft  %  i f t *  f t  
| i «ftr aft *ft* |

^  wffa * 5

v t  <ft?; v ife v  w , iftr w S a
^ is r t  xtp s t %■ w w  * n w  fnfi

t * r t  = ^ r r  $  i

*ft T«pm fa x : $  fa

A  fr fa  w  m
* t f  foita fw r | fa  w t  wfnpr

sft ifte Ve «T*r: «R lf  ?ft 3 * *
ftnr f»m  ?V <nft <ft 3*npr *»#r
f a * T  I

Shri M. R. Krishna: May I know
whether the expenditure to mamtarn 
a common police force will be less 
than that of calling the military when
ever there is an emergency?

Shri G. B. Pant: 1 do not know #  
it has much to do with the milttaty* 
but the expenditure will be ten m  the
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States will be able to fall back upon 
a common reserve force in case of an 
emergency whenever there is trouble 
in one of the States which is a party 
to the common reserve force.

Shrl Braj Raj Singh: May I know 
whether this formation of a common 
police force is a step only m integrat
ing different States which are contigu
ous to each other’

Shri G. B. Pant: There i« no such 
intention behind it, but if the States 
desire to join hands in other matters 
those proposals can be considered

Free and Compulsory Primary 
Education 

i.
Shri Ram Krishan:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri R C Majhi:

1 Shri Shree Narayan Das: 
*474 ■( Pandit D N. Tiwary:

Shri Bhakt Darshan:
Shri D. C. Sharma:
Shri Siddiah:

I Shri Ajit Singh Sarhadi: 
^Sardar Iqbal Singh.

Will the Mjrubtei of Education be 
pleased to refer to the reply given to 
Starred Question No 478 on the 2nd 
December, 1958 and lay a statpment on 
the Table showing

(a) whethei Un Government have 
received the comments and sugges
tions of the State Governments on the 
draft legislation for introduction of 
free and compulsory primary Educa
tion as recommended by the All India 
Council for Elementary Education.

(b) if so, the nature of their views, 
and

(c) progress made so far in working 
out details and financial implications 
of the scheme’

The Minister of Education (Dr. K. 
L. Shrimali): (a) Yes, Sir A few 
replies have been received

(b) The views contained in those 
replies are generally in support of the 
main provisions of the draft legisla
tion.

(c) Preliminary estimates have been 
received from some States but the All- 
India requirement will become known 
only when the estimates prepared by 
all the State Governments and Ad
ministrations are received

Shri Ram Krishan: In the statement 
I find that a few replies have been 
received May I know the names of 
the States which have given their 
replies’

Dr. K L. Shrimali: So far the com
ments of the Governments of Andhra 
Piadesh, Madras, Bombay, Bihar and 
Uttar Pradesh and of the Union Terri
tory of Delhi havf been received

Shri Ram Krishan: May I know whe
ther any Slate has introduced free 
and compulsory education7

Dr. K. L. Shrimali: In some limited 
areas quite a number of State*; have 
introduced legislation

Pandit D. N. Tiwary: May I know
whether Government have any idea 
as to which of the States have so far 
introduced free primary education in 
their States’

Dr. K. L. Shrimali: I have already 
answered this question previously

Mr. Speaker: A few States have in
troduced free and compulsory educa
tion in some portions of the State
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